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SHRI MOHAN DHARIA : This scheme 
has been appreciated by the Sta'e Govern­
ments and we have received proposals from 
281 districts ail over the country. It is being 
appreciated that the scheme envisages work 
to 1,000 people in every district to begin 
with.

SHRI CHINTAMAN1 PANIGRAHI : 
May 1 know whether it has come to the 
notice of Government that the Government 
of Orissa stated in the State Assembly that 
the crash programme for employment could 
not be implemented bccause the Centre has 
not given any money ?

SHRI MOHAN DHARIA: As the Hou<e 
is welt aware, a sum of Rs SO crores has 
been made available to various States. 
Naturally, Orissa will get her share accord­
ing to tho norms laid down.

SHRI CHINTAMANI PANIGRAHI : 
The Slate Minister said in the Assembly that 
they have not received tnoney. The Central 
Government should clarify that.

SHRI MOHAN DHARIA : If they have 
not got anything at all, we will look into 
it.

Purchase of Films for exhibition on reciprocal
basis by India and Soviet Union and no 

similar arrangements with 
U. S. A.

*971. SHRI INDRAJIT GUPTA : Will
Minister of FOREIGN TRADE be

pleased to state :

(a) whether several Indian films have been 
purchased by the Soviet Union for public 
exhibition in that country ;

(b) whether the film ' ‘Mera Nam Joker’* 
has been sold for Rs. 15 lakhs ;

(c) whether the Soviet films are to be 
purchased and exhibited in India on a 
reciprocal basis ; and

(d) lhe reasons for India giving almost 
exclusive preference to American films, 
although the U. S. A does not import 
Indian films 7

THE MINISTER OF FOREIGN TRADE 
(SHRI L. N. MISHRA) : (a) to (c). A 
statement giving the information is laid 
on the Table of the House.

(d) The agreement with the Motion 
Pictures Fxport Association of America has 
expired on 30th June 1971 and the entire 
question of films into India is currently under 
rev>ew. Meanwhile, there has been in 
recent years some export of Indian films to 
USA.

Stateme/U
Yes, Sir.

In accordance with the agreement entered 
into with SOVEXPORTFILM, MOSCOW 
and Indian Motion Pictures Export Corpora­
tion Ltd., Bombay (IMPLC) on I9ih August,
1968, 25 feature films along with equal 
n u m b e r  of documentaries and cartoon will 
be allowed to be imported into India and 
U.S.S.R. will import Indian films of 
minimum value of Rs. 8 (eight) lakhs 
annually. The agreement which is valid 
for 5 years is subject to annual review.

SHRI INDRAJIT GUPTA : I would 
like to know from the Minister whether it 
is not a fact that under this agreement which 
the Government have made with the Motion 
Picture Export Association of America 90 
percent of the foreign films which are import­
ed into India for commercial showing are 
imported through American companies 
whereas not a single Indian film has been 
either exported or distributed in the United 
States for commercial showing, for public 
showing on & commerecial basis. I want to 
know if this is a fact and, if so, wbat kind
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of reciprocity is befog observed under this 
agreement ?

SHRI L. N. MISHRA : It is not correct 
to say that not a single Indian film has 
been exported to USA.

SHRI 1NDRAJIT GUPTA . For commer­
cial showing.

SHRI L. N. MISHRA : 1 am coming to 
that. Our export of films to the USA during 
the last four years in terms of values has 
been as under : 1967-68 Rs. 2.3 lakhs ;
1968-69 Rs. 4 4 lakhs ; l%9-70
Rs. 8.9 lat.hs and 1970-71 Rs. 9 2 
lakhs, The films from USA come under 
the agreement which expired on 30ih June 
1V71.

SHRI INDR A JIT GUPTA : Sir, I want 
your protection. I am not asking about 
tbe Value. Were they sent to America for 
edwimercial showing ? I am not referring to 
private shows or imports by Indian citizens 
staying rn America.

SHIR L. N. MISHRA : The imnort to 
U8A is by private agencies. Theie is no 
doubt about that. The IMPEC is 
looking after the export of films to the 
Soviet Union and other countries. So far 
as America is concerned, it is done by 
private agencies We are going to review 
the whole position. It is just possible that 
we might modify the old arrangement or 
have a new one. We are very keen that 
America also accept our piesent arrange­
ments and the special airangemcnta with 
UK and USA should go.

SHRI 1NDRAJ1T GUPTA : I would 
like to know as a result of tbe working of 
the old agreements which give the American 
firms near monopoly in India and also as 
a result of fact that these American c >m- 
panics cither own or control most of the 
cinema houses in this country what is the 
total amount of earning which are kept under 
the block ftmd ?

SHRI L, N. MISHRA : Every year 
America csn take back or repatriate only 
upto Rs. 25 lakh. The total amount under 
the block fund is Rs. 5 crores. So far as the 
einema bouses are concerned, in India we

have got only 96 cinema houses 
where foreign films are shown, that is, only 
2% of the total cinema houses in the country.

SHRI DINESH CHANDRA 
GOSWAMI : May I know from the hon. 
Minister whether any policy or guideline 
has been evolved so that we may show 
pictures which only present the correct picture 
of this country or of educated va'ue ?

SHRI L. N. MISHRA : Quality of films 
is controlled by Films Censor Board of 
India. Films are only imporied into India 
after having been approved by the Film 
Censor Board of India.

Functioning of I-A-S- Officers In States

*972. SHRI N. K. SANGHI : Will 
the PRIME MINISTER be pleased to refer 
the reply given to Starred Question No. 388 
on the 9th June, 1971 regarding increase in 
promotion quota of Indian Administrative 
Service Officers from the Stale Civil Services 
and state :

(a) whether Government have since 
implemented the recommendation of the 
Administrative Reforms Commission to 
limit the scope of functioning of the Indian 
Adminis'iative Service Officers in the Stale 
jurisdiction ; and

(b) if not, the reasons therefor and 
what steps have since been taken to imple­
ment the same ?

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFrAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SARI RAM NiWAS MIRDHA): (a) and
(b). The matter is still under examina* 
tion.

SHRI N. K. SANGHI : I understand 
with the recommendation of the Admini»* 
trativ; Reforms Commission eight Slates 
have shown their disapproval in accepting 
the recommendations of limiting the scope 
of IAS officers working. May I know 
from the Government if this is the reason 
for soft-peddalmg the issue to avoid any 
tension in the Centre-State relationship.

MR. SPEAKER ; Wh*n there is no 
reply to the main question where is the 
point in putting supplementary,




